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Advocates for Respondent(s) 

	

.5. 	

I • S ' 	• • • • S • S • • • • • . . I 	 • 	 - -- 

ço t sT5rders 
— 

j:
a2:C U 	 12.11.96 	 Learned counsel Mr G.K. Thakuria 

I 

fm-a 	lii
- 	

for the applicants. Learned Sr. C.G.S.C. 
o f  p. 501 	 5 	, 

S 	 Mr S. Ali for the respondents. 

WO,

• 	 VIOC 	
/. 

° 	• 	
Heard Mr G K Thakuria for 

	

47~ , 	 , admission. 

VY.S 	
t6gW' 7" 	7 	. 	 , 	

The 	applicants 	have 	sought 

6 N 	
' 	 oermission to join together in thi&..ueig1e 

opplicat.on in terms of Rule 4( 5)1, 

the 	Central 	Administrativ 	Tr: 

,'(Procdure) Rules, 197. Sinccondition 

	

- 	

' mentioned therein are fulfilled the 12 

,apjilidants'are 
. 

allowed to join in this 
S 	 single application • ünder the afoiesatd 

trule. 

Perused the econtents of the 

S 	
patthti and relie4's sought. The applica- 

tion is admitted. . Issue hotice on the 

'respondents by Registered Post. 

	

3 	 List for written statemnt and 

SSS 	

1 	1
, 9 	 , 	 ,further orders on 16.12.96. 

Heard • counsel for the parties 

'dii 'the interim relief prayer. The • applicants 
S 	 s 	71 	 A 	 $ 	 . 	 • 

 

are  similarly situated as the seasonal 

:

1 	 'Khalasis in O.A.No.253/96 as they have 

not approached theN Tribunal in time. 

	

4t 
	

'[herefore, in this case alsot4e competent 

' 

	

	 tauthorityof thi respondents are directed 

to take a sympathetic view an'd provide 



/Th 

Q' Q-içDQ1 

) 

fr1- 5T; 

,U.A.No.2b3/96 
I. 

I 	 - 	 - 

12.11.96  
works to the present applicants a0l 
within 15 days from today and after 

they have been so provided the services 

of the applicants shall not be terminated 

without leave of this Tribunil. 

Member 

• 	• 	 . 	S 	 . 

	

. 	 . 	. 	. 	.• 	. 	S  

11.12.96 
, 	 Vide Order tOday in M.P215/9 the 

	

. 	 w 	

•• ': 

inter4in 
order dated 12.11.96 has been 

MOdifled. 	. 

Member 

	

-. 	
pg 

I low
S.  

' ( - 	 18.12.96 	None for the appUci. Mr S.A1i, 

uf 
• 	 8.C.G$.0 for the respondents seeks tin1 

(Vt-O f 
upto 13.1 97 for 

SU8SIOn of itten h 	
. 	statement. 

List for written statement and -, I 
further orders on 13.1.97. 	.. 

Mem5 

Lear 

L 
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. 	15.1.97 	 Learned counsel Mr S. Sarma for the 

applicant. Learned Sr. C.G.S.C. Mr S. Ali for t4 - . 

	

	 respondents. Written statemer has been submitte 

Copy of the same be served on the opposite party. 

- 	 The case is ready for hearing. 

List for hearing on 17.2.97. Rejoinder, 

if any, may be submitted before the date of hearing 

With copy tà the counsel for the respondents. 

Member 

nkm 
0 

trd 

21.4097 

10.3.97 
I 

S 

I 

Let the case be listed on 21.4.1997 fo T 
hearing. 

Member 	 Vice-Chairman 
a 

I 

Let the case be listed for hearing 

on 2.6.97. 

M 	r 	 vice-Chairman 
S 

S 

0 

	 (4 
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2 6 97 	 The respondents have filed an 
affidavit in Misc. Petition No. 94/97 sttig 

• 	 itter alia that the scheme has since been 

• 	• 	 approved and it is likely to be notified. In 
view of the above Mr. B.K.Sharma, learned 
counsel appearing on behalf of the applicant 

• 	 . 	submits unless the scheme is notified and he 
comto know about the scheme it will be - 	
difficult fornd for that purpose 

• 	 Sharma prays for time till the scheme is 
• 	 notified. Mr. M.K.Gupta, learned Addi. 

C.G.S.C. submits that the scheme will be 
notified 7ery soon, may be within three weeks. 
Mr. S.Ali, learned Sr. C.G.S.C. and Mr. 

• 	) 	
0 	

M.K.Gupta, learned Addl. C.G.S.C. also agreed 
that. the matter should be heard after the 
publication of the scheme. 	- 

	

- 	 Considering the submissions of the 0 	
1earnd counsel for the parties we 

• 	 case till 7,7.1997. 

Milt 	 WVice-Chma 

pg 

• 	31 

	

• 	.7.97 

I 

S 

• 	 rd 

I 

.. 

Heard ounsel of the parties. 
,earing -  concluded. The. application is disposed 

on withdrawal. with liberty to tile fresh 
i1ication if so advised. No order as to -costs. 

er is kept in separate sheets. 

Vice-Chairman 

/ I 
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IN THE CENTRAL AIN I STRATI VE TRI BT11 EL 
GUWAHATI BENCH 

I 

(An application under Section 19 of the Adrninistraive 

Tribunals Act, 1985) 

Title of the case 	: O.A. No. 2 'of 1996 

Shri Pradip Kumar Roy & Others 	••• 1pplicarlts 

Versus- 

Union of India and Others 	... . Respondents. 

I N 	D 	.E 	X 

11 Application ••0 

 VerificatiOn 

 Annexure-.A : Service particulars 
of the applicants 

 Annexure-B : An appointment letter 

 Annexure-C : Judgment and order 
dated 10.2.94 

 Annexure.-D : Judgment dt. 9.5.94 

 Annexure-E : Order dated 15.10,96 

S 
S 

Page N5. 
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16 

Ifix 1748... 
S 

19 *2° 

For use in Tribunal's Office : 

Date of filing  

Registration NO. : 

7REGISTR? 
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BEFORE THE CENTR4ZIJ ADMINISTRAVE TRIBUNAL-Q 

G(JWAHAE BEN CH • 

9No. I~ P of 1996 

BETWEEN 

Shri Pradip Kr. Roy, 

Debasish Bhattacharjee 	12 

i. Mran Chandra Kar 

Arunjit Deb 

Bhabatosh Mazurndar 

Manik Karmakar 

Sunji Sarkar 
S 

ilip Kr. Des 

Sunil Ch. Das, 

Netay Chakraborty 

All the applicants are seasonal Khalasi/ 
Casual Workers under the CentraJjater 

t '" 	 I' 	1i ComIn.SSiOfl, Meghna DivisionwOr1fl"g in 
different places and their service 

4.. 	 particulars are reflected in Annexure-A 

..• 	&plicants 

- AND 

7 

16 

S 

The Union of India, 
represented by the.Secretary to 
the Govt. of India, 
Ministry of Water Resources, 
Shrarn Sha3cti Ehavan, 
w Delhi, 

The Chairman, 
Central Water CommissiOn, 
R.K. Purarn, New Delhi-66 

The Chief Engineer, 
Central Water Commission, 
North Eastern Regional Office, 
Shillong. 

The Superintending Engineer, 
Central Wter Commission, 
Meghaa Circle, 
145 Panchayat Road, Silchar-4. 

• 

S 

S 

S 

S 

c.ontd. . .P/2. 

- 
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5. The Executive Engineer, 
Meghna Investigation Division, 
Central Water Commission, 
JZ Link Road, Silchar--6. 

6, Executive Engineer, 
Meghna Investigation Division, 
Central Water Commission, 
Younger Villa, 
Motinagar, Shillong-14 

710 The Assistant Engineer,Meghfla 
Investigation Sub-Division No.1 
Central Water Commission, 
Agartala. 

. Assistant Engineer, 
Mega mv. Sub-.Div. No. 2 
central Water Commission, 
Dharmaxagar, Tripit a 

9. The Assistant.EPgineer, 
Meghna mv. Sub-Difl. No. 3, 

Central Water Commission, 
Silchar. 

Rendents 

.. 

16 

. 

S 

S S 

S 

DETI-\ILS OF APPLICATION 

1. PARTICULARS OP THE ORDER AGAINST WHICH 
THE APPLI CATION I S FILED 

The instant application is not made gainst any 

particular order, but has been made seekiig a relief towards 

regularisation of their services. Presently they are under 

casual employment under the respondents and as per the scheme 

prevalent, they are entitled to be granted with .ternporary 

status with further regularisation of their services, along 

with seniority etc. 	 .- 	 S  

2 • JTJ RI SDI CTI ON OF THE TRI BUN AIj 

The applicants declare tat the subject matter 

of the application for which they waxt redressal is. well 

Contd. .. .P/3. 

S 

111 	 4:. 
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within the jurisdiction of this Hon'ble TL'ibunal. 

S 	 S 

3• LIMITATION : 

The applicants further declare that the instant 

application is filed within the limitatioi period prescribed 

under Section 19 of the Administrative Tribinals Act, 1985. 

4. FACTS OF THE CASE 

	

4.1 	That the applicants are all citizens of India 

and as such, they are entitled to all the righ's and.privi-

leges guaranteed by the Constitution of India and the laws 
I 

framed thereunder. 

	

4.2 	That the applicants have filed the instant 	•. 

application for redressal of their grievances towards n-

regularisation of their services as Gr. 'D' employees. The 

grievances of the applicants and the cause of action for 

which the applicants have come before this Hon'ble Tribunal 

for redresa1 of the same are similar. They belong to lower 

stratum of the society and they are holders of G.'D posts 

on casual basis and accordingly crave leae of th s HDn'ble 

Tribunal to allow them to join together in a single applic 

tion invoking the power under Rule 4(5) (a) of' the Central 

Administrative Tribunal (Procedure) Rules, 1987. 
S 

	

4. 3 	That the applicants are all similarly situated, 

their grievances at regarding to regularisatiOn of tbbir 

services under the reapondents. All the applicants have 

been working under the respondents on casual bsis for 

S 	

'Contd...P/4. 
I 

I 
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: 

the last several years without any hope of regularisation of 

their sevices but they have not been granted temporary status 

under the 	 t. scheme formulated by the Gov of India. The 

service particulars of the applicants are reflected in 

Annexure-A tto the instant O.A. In the said Annexure, the 

applicants have given their service'.particulars in details. 

and crave leave of the Hon '.ble Tribunal to 'refer to the sn e 

in support of their con ten tion made in this appUcation 

instead of repeating the said contentions. 

4.4 	That the applicants state that as is refleced 

in Annexue 'A' statement annexed in this O.A. they have 

been working under the respondents since .1988, 1989, 1988, 

1987, 1988, 1992, 1987, 	1990, 1992, 1988 	r espectively . 

They were so appointed in Gr-D employment On casual ba4•s 

after their ames were sponsored through ploymei1t 

Exchange and they were selected for the post of work chargea - 

casual Khalasi. Their appointments are continuing from year 

to year and each year they are issued with appointmt letters 

under which they are to work in Gr. 'D' posts as work charged 
Presently XX  seasonal khalasi in the definite scale of pay. Ra 

they are given pay scale of Rs.760/- to 940/ which j 

the prescribed pay scale of Gr. 'D' employees. iwever, their 

services are terminated and,ór they are kept in ernp]oyment 

for a definite period and thereafter, they are -not longer 

engaged for the rest of the period in the year. Again, in 

the next 3ft year, they are appointed for a further period. 

Thus this process is going on since the, time of their 

appointments and in spite of the fact that the Govt. of India 

• Con td. ... .P/6.. 

'I. . 
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has formulated a policy decision for grant of tempoaEy 

status to the casual employees which the applicants are 

still deprived Of the same benefit, their services are 

rather being terminated from time to time. 

4,5 	That the applicants state that everyyear they 

are issued with the same kind of appointment letters and 

sometimes they are also required to wOrk be'yond the pr 

scribed period in the appointment letter on casual basis. 

Their such appointments are not in dispute and thus 

instead of annexing all the appointmentE letters pertaining 

to their services, the applicants beg to annex the last one 

of isanh et their such appointment letters and the satne is 

annexed hereto as ?NNEXtJRE..B. 

The applicants crave leave of the Hon'ble Tribunal 

to produce all the appointment letters pertaining to thir 

employments in Gr. Ds  posts as Casual.Basis right from the 

respective date of their appointment atthe time of hearing 

of the instant applicafl. It is the bona fide belief of 

the applicants that their such employments will not be 

disputed by the respondents. 

4.6 	That the applicants state that even after tendering 

years of service as GE. 'D' casual employees, their services 
I 

have not been regularised and their services are being taken 

by the respondents in exploitative terms. As poined out. above, 

their services are utilised for a particular period in a year 

and after that their services are terminated and again in 

I ' 

I 

Contd.....P/6 
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the next year they are appointed for another period, this 

process has been going on since the days oftheir 

respective employments. Further, some time during the 

intervening period they are also given casual employment 

like that of any other Gr. 'D t  employee. Thus.the 

case of the applicants stand that all of tT-iem are duly 

sponsored by the Employment Exchange and sel'ected by the 

respondents for being appointed as casual and selected 

by the respondents for being appointed as casual Gr. 'D' 

employees, their services are being utilised zz 2xxxxt 2x. '' 

every year for a particular period as wotk charged seasonal 

Khalasi, till date their services are not r.egularised aid 

they have not been conferred with temporary status as is 

required to be conferred to under the relevant scheme 

formulated by the Govt. of India.  

That the applicants crave leave of this Hon'ble 

Tribunal to produce a copy of the relevant scheme at the 

time of hearing of the instant 0.A. 

4.7 	That the applicants state that some ®f the Gr. 'D' 

employees of the Central Water commission '  similarly 

situated with that of the applicants had approached the 

Principal Bench of this Hon abl e  Tribunal, New Delhi by way 

of filing various 0.As. wherein srne kind of grievances have 

b@ên belised as in the instant case were raised. The Principal 

Bench of the Fbnble Tribunal by its common judgment dated 

10.2.94 in O.A. No •  273/92, 804/92, 1601/92, and 2418/92 

allowed the said 0.A, with the followin directions : 

S 

S 

' ontd....P/7. 
S 

0 
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"('i) The respondents shall produce a scheme for 

retention and regularisation of the casual iabour employed 

by them. This scheme should take into accbunt the regular 

cost, that can be created taking into account of the fact 

that even if a particular sbheme is completed, new scheme 

are launched every year and assessment of regular post that 

can be created on the basis should be made fqr regularisa-

tion all those who have completed 240 days service in two 

consecutive years, should be given priority in accordance 

with their length of their services. 

Those who have completed 120 days of servis 

should be given temporary status in accordance with the 

instructions issued by the department of persorrel from time 

to time after completion of required period of service, they 

should be considered for regularisation. 

Adhoc/tempotary employees should not be replaced 

by other adhoc/temporary employees and siould be retained 

in reference to their juniors and outsiders. 

Rknix Such a scheme shall be sumitted by respondents 

for scrutiny of this Ebn 1 ble Tribunal within a period of 3 

months from the date of communication of this order by the 

petitioner to them 

S 

There shall be no order as to costs. 1' 

A copy of the said Judgment is annexed hereto and 

marked as ?NNEXURE-C. 

S 

S 	

S., 	Contd...P/8. 
S 

S 	 I 
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4.8 	That the applicants state that the said 

Judgment was carried on review by the reondents therein 

but thesame was dismissed by the Hon'blt Tribunal by its 

order and judgment dated 9.5.94. 

A copy of the same judgment dated.9.5.94 is 

annexed hereto as ANNEXURED. 

4.9 	That pursuant to the said judgments the applicats 

therein have been granted temporary staths and to the 

knowledge of the applicants, all the applic&its ther.ein 

have been continuing in their services withOut any intrrup- 

• 	 tion and break and they are enjoying the con sequence of 

• 	 granting the temporary status. One of the applicants 

transferred to Shillong and he has been continuing as Q'r. 'D' 

employee on conferment of temporary status witha]1 

consequential benefits. After the aforesaid judgment, there 

has been no occasion to terminate the services of the 

applicants therein and they are enjoying the benefit o 

temporary status as per the scheme holding the. field. The 

Central Water Commission has formulated and.adopted the 

scheme as was formulated by the Govt. of'India, Ministry 

of Personnel & Public Grievances with a slight modification 

here and there, more particularly as regard to the number 

of working days, the respondents may be directed to produce 

a copy of the same formulated by them under which the 

applicants are entitled to be conferred with temprary 

• 	status with all consequential benefits. 
S 

4.10 	That the applicants state that the respondents 

instead of bethg a model emploer )TaV envisages uEndr the 

Con td..... 
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constitution of India and laws framed thereunder have 

been utilising the services of the sppli.ca1ts for the 

last several years in exploitative terms withotit giving them 

H 	 any ray of hopr. of future prQspectS. Thus the applicnts 

have attained a stage under which they cail neither go for 

other employment nor they can abandon their WreserTt employ-

merit. The applicants have already become over aged for any 

other Government job. Thus with the meagre incortbe, they earn 

their livelihood from their casual employments they alongwith 

the families are in precarious predicament. 

	

4.11 	That the applicants state that in ;iew of the 

aforesaid judgment of the Principal Bench, pertaining 

to the said Dartmeflt and same subject matter of emplo7ment 

for Gr. 'D' employees, there is no earthly reason as to why 

the benefit of the said judgment should not be extended 

to the present applicants. The respondents of their own 

ought to have extended the benefit of tbe said jute 

to the spplicants instead of making them to come under the 

protective hands of this }bn'ble Tribunal. 

	

4.12 	That the applicants state that in view of the 

facts and circumstances stated above, they are eornpelled 

to come under the protective hands of this I-bn' •ble Tribunal 

again. Further it is stated that b the applicants that 

the respondents have acted illegally and have act.d in direct 

confrontation with the Hon'ble Tribunals' order. 
S 

	

4.13 	That the applicants state that some of the 

similarly situated persons belngit to Middle Brahmsputra 

Division and other divisions have hlready approached this 

Contd. .. . .P/1O. 
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Hon'ble Tribunal and this Ibn'ble Tribunal by its various 
S 

orders has protected their services. 

One of such copies of orders dated 15.10.96 

is annexed hereto as ANNEXURE..E. 

S 

4.14 	That the applicants state that it is their. 

reasonable apprehension that since they have come under 

the protective hands of this nble Tribunal, t.beir 

services may not be continued and thus it is fit case for 

an interim order directing the respondents nbt to temina.te 

the servic,es of the applicants till disposal ol this i1stant 

O.A. It is further stated that by the applicants that the 

respondents have undertaken several other project works 

and there are posts still lying vacant in the Department 

and hence there is no earthly reason as to why the services 

of the applicants should not be continued. Again on the 

other hand, 	the respondents have undertaken to prepare 

scheme to absorb the casual labour like that of the 

applicants. The applicants pray before this ibnble Tribunal 

further to pass appropriate interim order di•recting the 

respondents to allow the applicants in arty Gr.'D' posts. 

g.is 	That the applicants state that many of the similarly 

situated persons like that of the applicants belonging to 

the same category of employment under the same department 

have approached this tion'ble Tribunal and the Hon'le Tribunal 

have granted them appropriate relief by way of interim order 

towards continuance of their services. The present applicants  

being similarly situated like that of the other applicants 

in the above cases are also entitledto an interim o'rdr 

towards their continuation. Due to the circumstances beyond 

Contd. . .P/i.1. 
S 
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their control they could not approach this Hon'ble Tribunal 

on/or before 31.10.96 i.e. upto which date their services 

were continued. All the applicants belong to lower::.staatum 

of the society and they were from very poor families. Their 

legal knowledge is also limited. At the time of their last 
S 

posting, they were posted at vet' v remote areas under the 

respondents and they were not in a pOsitOn 10 leave the 

services before 31.10.96 to seek any legal advice. The 

Hon'ble Tribunal is not in their easy approach on account 

of many factors like lack of any legal knowledge, poverty 

being posted at remote ares and also in view of the fac~t that 

they belong to the lowers stratum of the society. however, 

the applicants having come to know that persons similarly 

situated like them have been granted appropriate relief 

by this Hon'ble Tribunal towards continuation of their 
I 

services, have come down to Guwahati at the earlie st oppo r-

tunity for the purpose of filing, the instant application. 

Now the instant application has been filed at the earliest 

opportunity. There is no laches and/or negligence on the 

part of the applicants to approach this Hon s ble Tribunal 

and the circumstances were beyond their cor.trol to come 

under the protective hands of this Ibn'ble Tribuiial on or 

before 31.10€96. Further in between, the I-bn'ble Tribunal 

was also not in session on account of on-going holidays. 

.HOwever, it is the bonafide beiief and reasonable expectation 

of the applica nts that because of this 8/9 days delays 

of approaching this Hon'ble Tribunal after 31.10.96 will 

not be an impediment for the Hon'ble TribunaL to grant 

appropriate relief to the applicats. Under similar 

circumstances, the I-bn'ble Tribunal Mbeen pieasedt9 grant 

Contd .... P/12. 
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appropriate relief to the applicants in O.A. No.253/96 

(K S K. Baishya & Ors. Vs. Union of India Ors.). In that 

case also the applicants have approached this .Fbnble 

Tribunal after the expiry of their period of appointment. 

However, the Hon'ble Tribunal has grqnted them appropriate 

relief by way of an interim order dated 31.10.96 and on the 

strength of that they have been re-engaged in their services 

and now they are continuing in their services. T1us it is 

a fit case to grant same interim order to the present 

applicants. 	 S 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 	For that prima facie the action/nact.ion on the 

part of the respondents are illegal and arbitrary. 
. 

5.2 	For that the applicants have been continued in the 

employment under the respondents for the last several 

years, their services are required to be regularised wi.th 

consequential benefits. 
S 

5.3 	For that there being a judgment holding the 

tkind field pertaining to the same department and the same 

subject matter, the Departments and the respondents. are duty 

bound to apply the principles laid down therein case of 

applicants also without requiring them to approach this 

Hon'ble Tribunal again and again. 	 0. 

54 	For that the constitutional mandate demands that 

the services of the applicants be regularised and their 

services could not be utilised ii exoitative terms as has 

been done by the respondents in the instant case. 

Cntd....P/13. 
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55 	For that the benefit of the scheme of reqülarisation 

and conferment of temporary status have not been extended 

to the other similarly situated 16employees t  there is no 

earthly reason as to why the srne treatment should not be 

meted out.to  the applicants. 
S 

5.6 	For that the applicants have been treated differently 

and thus it is violative of Arti&les 14 and 16 of the 

constitution of 'ndia. 

5.7 	For that the applicants have been continuing under 

the respondents for the last several years and in the process 

they have loft their chances of employment elsewhere as they 

being over-aged to he absorbed elsewhere. 
. 

5.8 	For that the r e spon den ts are duty bound to give 

weightage to the services rendered by the applicants towards 

regularisation of the applicants services and they cannot be 

utilised in exploitative terms in violation of provision.s of 

constitutional mxft mandate and the laws framed thereunder. 

DETAILS OF REMEDIES EXHAUSTED : 

The applicants declare that they have no other alter -

native and efficacious remedy except by way of a000ahing 

this Hon'ble Tribunal. 

MATTERS NOT PREVIOUSLY FILED OR PENDING 
BEFO RE ANY OF THEM : 

That the applicants further declare that they have 
S 

not previously filed any application writ petition or suit 

regarding the subject matter in reçt of which the instant 

applilation has been made before any C9urt of law, 0i any 

Contd. .. . .P/14. 
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other authority and/or other Bench of t1ts Honbie Tribunal 

and/or any such application, writ petition or suit is pending 

before any of them. 

. 

8. RELIEFS SOUC HT FOR : 
S 

In view of the facts and circumstances stated above, 

it is most respectfully prayed that the instant application 

is be admitted, records be called for and on perusal of the sane 

and upon hearing the parties on the cause or causes that may be 

shown, be pleased to grant the following reliefs : 
S 

S 

	

8.1 	To direct the respondents to Egularise the services 

of the applicants with retrospective effect i.e. the 

respective dates of their appointments with all 

consequential benefits including arrear salary and 

seniority. 

8.2 Tb direct the respondents to extend the benefits of 

Annexure-C judgment and order of the Principal Bench 

of the I-bn'ble C.A.T. New Delhi. 

8.3 To direct the respondents not to terminate the services 

of the applicants and to allow them to continue in their 

services through out the year till such time thefrr 

services are regularised. 
S 

	

8.4 	The cost of the applitiofl 

	

8.5 	Any other relief or reliefs to *iich the Hon'ble Tribunal 
S 

may deem fit and proper. 

S 

C6ntd....P/15. 
S 

S 

S 

IPP 
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9 INTERIM ORDER PRAYED FOR : 

Under the facts and circumstances stated above, the 

applicants pray for an interim order t* duzing the pendency 

of the O.A. directing respondents to allow the applicants to 

continue in their services as before without any interruption: 

such an interim order has already been p&ssed in the case of 

O.A. No • 253/96  (K.K. Baishya & Ors. Vs. U.O.I. & Ors.) vide 

order dated 31.10.96. 

I 

I 	 I 	 - 

The instant application Is filed throug h Advocate. 

11. PARTICULARS OF THE I,P.O. : 

(j) 	I.P.O, N 1 	09 

Date 

Payable at 	: Guwahati. 

12. LISTOF ENCLOSURES : 

As stated in the Index. 

S 

S 

Verification...... 

a 

S 

. 	
•. 

S 	
S 	 S 

S 

I 
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yERIFIcATIgN 

S 

I, Shri Pradip Kurnar Roy, sOfl of Late Dilirendra 

Kumar Roy, aged about 29 years, resthdnt of Belonia, 

South Triputa, P.S. Bankar, TripuraSouth .Di€trict, 

Tripura, do hereby solemnly affiun and verify that the 

statements made in paragraohs 1 to 4 and to 12 dre true 

to my )mowledge those made in paragraph 5 are true Iro 

my legal advice and I have not suppressed any material 

facts. I  am also duly authorised zRid to sign this 

verification on behalf of the other applicants. 

S 

And I sign this verification on this the 

day of November 1996 at Guwahati. 

S 

S 

k 	S  

KRby) 

S 

S •• 

I 

S 
S 

S 

S 

J 
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PNNEXU RE.. A 

Service Particu1as of the aoj2licantp 

- 	 - 

	

S1.No.! Name :Age !Latt ;lace No.of 	orking  

kY r) of posting .days 	since 
-:ea: 	 :worked 

0 

10 Pradip Kurnar Roy 

2. Debasish Bhatta- 
char jee 

S 

3 	Maran Ch. Kar 

O 1!. 

5. 	Bhabatosh Mazumdar 

29 Sub..Divn No 48 29.8.88 
I at Belonia 170 0  15. 5.89 
site. :1.70 15. 5.90 

170 15. 5.91 
170 1.5.92 
17CT 15.5.93 
196 4.4.94 
170 15. 5.95 
148 •5.696 

28 Sub-DivisiOn 89 1.8.89 
No. 	1 at 170. 15.5.90 
Howrah site 170 15.3.91 

170 15.5.92 
170 	• 15.5.93 
170 15. 5.94 
170 15.5.9 
147 7.6.96 

32 Sub..Division 65 27.8.88 
No. 1 at 155 15.5.89 
Belonia site 155 15.5.90 

170 15.5.91 
170 15.5.92 
170 15.5.93 
170 15.5.94 

• 170 15D  5.95 
148 5.6.96 

42 Sub-DivisiOn 69 23.8.87 
No. 3 at 128 25.6.88 
Maniar Kha]. 170 	• 15. 5.89 
site 170 15.5.92 

1610 15. 5.93 
170 • 15. 5.94 
170 15. 5.95 
155 10.6.91 
170 15. 5.90 
147 10.6:96 

30 Sub- Divi sOn 49 28. 8.88 
No.1 at Sona- 153 15.5.89 
mura site 152 15. 5.90 

170 15.5.91 
170 15. 5.92 
170 15.5.93 
170 15.5.94 
10 70 15. 5.95 
146 7.6.96 

I 

Contd...'P/2. 
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Annex. AX .ontd. 

6. Mariik Karmakar 23a Sub-Division 123 10.6.9 2 
No.1 at Sona-  170 15.5.93 
mura site. 15.5.94 

170 15.5.95 
143 10.5.96 

 Sunil Ch,Sarkaz 31 Sub-Division 73 3.8.87 
No. 3 at 150 18.5.88 
U\.i ri al Si t e 
Mizoram 170 15. 5.89 

137 1:6.90 
170 15.5.91 
170 15.5.92 
170 15.5.93 
170 15. 5.94 
170 15. 5.95 
123 1..96 

 Dilip Kr. Das 29 Sub-Division 103 20.7.90 
NO.2 at 170 15.5:91 
Kurnarghat site 170 15. 5.92 

170 15.5.93 
170 15.594 
170 15.5.95 
162 8.5.96 

 Sunil Ch. Das 28 Sub-Division 157 28.5.92 
No. 1 at 170 15.5.93 
Khowi site 170 15.5.94 

170 15.5.95 
148 5.6.96 

 Nitay Xxx 31 Sub-DivsiOn 97 •27.8.88 
Chakraborty No3 at 170 15.5.9 

Maniarkhal 170 15. 5.90 
site. 170 15.5.91 

170 15.5.92 
170 15.5.93 
170 15.5.94 
170 15.5.9 05  

Fl ,kj 	rn 	.. 

145 8.6.96 
çç.tj 

170 icci -L. 
r° 
sia sc'1' 

rcc 
2. VGY IS  

• 
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unvI,:InHI I'I 	tH 	INDIO  

CENTRAL t4JiTER CUMMlSlUN 
MEGHNA DIVISION 
LINK ROAD , SJLCHAR 

(A N[ 	:- - -•-- 

tjo. MD/SILlSaaeonal-96/CamP SHO/C'tI 	Dated Silchar, the'S/' 

OFFICE ORDER 

Thefollowing Individuals are hereb'y appointed on,purely temporary 
basis as seasonal Khalasis on a basic pay of Rs.750/- per month plus other 
allowances as admissible with effect from the dcts of their actual joininci 

at the sites mentioned against each. I  
I 

The appointment will terminate on 31/10/96 AN. Their services may 
be terminated earlier to3l/10rn6.also without assigning any rea'aon theref. 
This appointm'nt will no a7 any right for permanent eiployment. In case, 
he/she is wi'.lin,gto accept this order,h'e/she should ent his/her wlllingnest 

within 15(fifteen)days from the date of I!UC of this order t the office of 

the undersigned. They should report 'for duty immediately whin 2C day,. 
If he/she fails to join within the stipulated period, the offer of 

appointment will be automatically treated as cancelled without 'further 
intimation and his/her name will be struck from the e'i •sting and future 
seniority lists of Seasonal Khalasis. No correspondence will be entertained. 

- Other terms and conditions of-service will be gvrned by 4levant 

rules/orders enforced from time to time. 

No TA/DA ie allowed for .ioinlng the place of postings. 

The appointee should before joining the post produc A Certificate 
of Medical Fitness from the concerned Civil Surgeon/District Mèdtcal & 
health Officer. 

Si. No. 	Name of Seasonal Khalasi 	Place.of posting 	Under which 
Sub-Division 

01 	 Sri Ajit Sarkar 	 Haara site , 	tleghna Sub-Division 
No.1, CWC', Agartala 

02 	 Sri Debasis Shattacharjee 	-do- 	 ., '-do- 

03 	,. 	, Sri Sankar Dhar 

04 

" 05 

Sri 

Sri 

Montosh DebNath 

Man ik Karmakar, 

Sri Rhobotosh Mazumdar 

07 	/ 	,Sri Pradip Roy 

08 	/ , :5ri Maran Kar 

r1 ¶3iin i I 	1:1 -i .tndr a 	fln 

to 
	

Sri E3abul Sen 

' 

ciaria site 	• 	-do- 

-do- 	• 	-do-- 
• 

Sonamura site 	 -do- 

-do-- 	 -do- 
• 

belonii site 	 -do- 
. 

-do- 	 -do- 
S 

• 
-'do- 	 -do-' 

ccjntd. ..2/ 

• 

0 



• .1 
ii 8r't *rnarta 	Dki4ttachar.jue Nut unbiir 

S 
Nu 	 . 
naga- 

12 Sri Achujut Bhattacharjee -do-- •  
S 

13 Sri NikhU Badya Kailashahar site 

14 Sri •Jadiah Malakar -do- -- 
S 

- Sri Prdip Nath Kamaipur site -do- 

16 ri Subash Dutta -do- -do-- 

17 \fri Dilip Das Kurnarghat 	ite -do- 

18 	•.. 
S 

Sri Nepal Malakar -do- -do- 

19 . 	Sri Aioy Kumar Das Tulargram site Meghna Sub-Diviion 
• . No. 	IU,CWC,Silchar 

Sri Dipak Dey -do- -do- 

Sri Ramendra KumarNath Anipur 	site -dà- 

• 	22 Sri Uttam DebNath. -do- -do- • 

23 Sri Loknath Sen Sairang site -do- 
S 

24 Sri •Satyendra Ch. 	Das -do- • -do- 

i Liauddin 	11 4LU$ttJ4i1 rLILIii 	.i 

26 	- ri Sunil Sarkar --do-- -do-- 

2 	•-. .9rl Kumud Bahari Dais --ci- -do- 

.., 
• I 
F 	S.rl Arunjit Deb lonierkhal 	site -do- 

•,N 
/  Natal Chakraborty -do- -do- \/Srl 

----------------------------- - • ---------- 

• • I 

PIM.SCOTT 
EXECUTIVE ENGINEER 

The ' Aasiatant Engineer, 	rl.ghna 	Sub 	- 	Division 	No. 	.1/It/Ill, 
øntra1 Water Commission, Agartala/Dharmnagar/Silchar for information 	and 

hicissiry:action. The joining report of the Seasonal Khalasis may be sent to 
this office in due course. 

2.,Oe Th 	Site in-charge for information and necessary action. 

3, The Accounts Bra'nch, 	Meghna Division, 	Central Water Commission, 

Stichar for informs' cn and necessary action. 

- 	.,. Peron cnn nrned. 

P . M . SCOTT 
EXE.CUTIVE ENINEER 

S 
S . 

S  g • 
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S • 
PHONE NO. 22622 

6OVERNENT OF INDIA I 

I 	CENTRAL WATER CO1M9lON 
t'EGHNAINVESTIGATZON DIVISION 

i'TNCY.AR 	VILLA" LUMPYNONGID 
SHILLON(3- 793014 

[ Mn)/-'t)l1 m,9:/uoL 1 x1196 //92c- tj 	Dated Shillong the 

• 	 C4FFCE ORDER 

Th 	ootiing individuals are hereby appointed o purely 	'ior1rv 
a s 	O'nIi.Khaajs ona basic pay of. Rs.750/- peronth plus oth' 

aiicances as dlnLSsjbj9 with effect from the d ates of their actal 	ioiniii 
at the 	ite 	ntioried against ech 

The 	po1ntment will terminate on 31/10/96 AN. Their srvice m' • 	terminát 	r.'-1ier 	1/10/96 	 ning 
• Ihxs a-pp .oinlrnent will not carry any right for permanent Qmp]oyment. In canc 

• 	/she is wii1ir 	to accept this order,he/she should sent his/her williqnt. -  
,ithiç 15(f,iit n)days from the date of issue of this order to the office f 
Ole unrcnr 	They should report for duty immediately within 20 d3 
If 	/sh 	 to join within the stipLILaed pQriod, the offer of 

•tppointment will., be autOmatic.ally treated as cancelld withoute ftrthr •  
n.'i'mat ion and. his/her name will be struck from the et1nO and 
;enii'it y 	:f Seasonal Khálais, No correspohdence will be entertained.. 	• 

,Q1her terms and condtjons of service will be governedb r"1.v.clI 
*u1eo(orderr. 	orced from time to time. 	• 

Jo 	is a1lowd for joining th place of postings. 

• 	 an: intee should before joinin the post produce a (rt:.; 
from th concerned Civil 5urgeon/Distrjct P11i:f 

off ici;-.. 	 . S ---------- - - S 	____________ -5-.---. -----------------•-.------- 
Seasonal Khalasi 	Piace of posting 	Under wliic:h 

• 	 . 	
SL.th-Djvjjfl(l 

..f1rak 	 Sbbai-i cite 	Meghr,  . 	
Su.b-)tv  

• 	. 	 . 	 Shi 1 ln 

02 	 Sr 	Sanl.:ar Sharm.-i 	 -do- 	 --do-- 

Jagdish Roy Din.irara 	site -do- 

04 ,Sr 	Riuia1. 	Roy Th.nri aht 	si té 

05 Bra 	Sailardar Roy -do- 
I 

:16 s- 	jai:Lshan. Singh 	' • 	Kharkh aria 	site • 	-do- 
- 	• . 	.• 

.H.Choudhury 	• 

.. 	
--- 

Bidarpur'g'hat 	site 
. 	 -. 

Meghna 	Irvestit,i,r 
Sub-Dvi1n--fl 

• 	•.ñ. 	ar-'la:r --':l- 

S 

V.i'- 	 Rari 	Rciy Fulcn - tal 	site 
. 

-do-- 

1) •1 	"NJ:hi 1 	Ch.ndra 	R o y -do-- 
I 

-do- 
ton tci 	. 

S S 

S 

S 	•• 

S 

• 

I. 

-I 	 .1 



\ 

S 
0 

ct 	iJcby 	K;r'Sinha Jharador 	site 	tleçjhflJ% 	Inve 
Sub-Divi%io4. 

Si1cl 
e 

Sincria 

:: : :::: ru53.te %J1 
t. 	a 	i 	t Chnd d- 	 -do- o 

ta 	ul 	Sini 	Chetri P 	hat 	site 	Mehn 	Irve 	iitjr. 

Sub-D,viion 
• 	., 	 . 	. 	S 	 . Silchar 

• 	Sur 	 l.. ip 	Cha 	i abort -do-- 	 do- 

• 	Ei 	eidr 	umar Singhi fl o]ai 	site 	 -do- 

• Pu a 	Roy  

19 • Sunn r Ch mdi a Da i 	s.i te 	 -do- 

San bru -do- 	 -do- 

• . 	 N.ru 	Amin 	Earbhuya FhLra 	Ba z ar 	site 	- 	-do-- 

.. • 
• •q. 	.t( 

P.FIECOrT 	) 

EXtCUIIVE 	E. ,N. fj  

• 	y 	t. . 	 . 

- 	c-t 	t 	Encjineer, 	1eg'rt Irvet1cjation 	Sub-Oiviiinn-1/U'11t 
• :ntri. -  .... 	. 	.Concissiori 	Shillonq/Silc:har 	. 	for 	 rma 	,- 

The 	joining 	r'port of the Seasonal 	Khalasis may. b 	 ., 
•th ia 	of ni 	c&ise. 

 

• •. 	 S 	 S 

-:trcl c, 	fl-Ir 	Olf ctrala t,  x kill 	arld 	 . 	S  

cun: 	-anh,M'hna 	f r';t:atioti 	 S 

ctD 	TOt' inforntio 	nd nr)rc r\ 	action. 

_f) c 	len 

( 	P 	Fl 	srori 

EXECUTIVE ENGINELIl 

- • 
. 	S  . 

• 	• 	. 	 . 	.5 

• 

• 

• 0 

S 	. . 

• . 	S  S.  

4 	.5 

S 40 
• 	 - 

S  
- S 	 . t_. 
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Net, Djti 	this the /V1.day 
Of Febary, 1994. 	- 

F1CN 1 E 
l.l JUSTICE S.KJ)HAI ViCE C 

(Ul' 	 r1JJ.%1J 

	

OLE ?.j 	
YAL, l4roLpt A). 

i Kunat- 	 •• 
Shr I •1L3-fl;) n  

	

2, 111 kurnar 	

• 
S/O ShrL Ratan •Singh 

X 0lo_1 
NRoshrn Pira, Najafgarh 	• 4 

New UQI1IL. 

	

3. Yah Pal SIngh 	 • 
S/O Siri-Devi S1ngt,. 

Vii. & 
l'el Della. .. . 	 . 	 . 	 • 

	

e 	
Pôj 

•S,O Shri 
0 i 1 S1flgh • t1b.42L, S 0clhjc,ja Nagar, ?4vi  

5. Nared3 Paswau, 

B-j, 4ahrpur, Sector 7, 
Rphjnj Uethj 	 . .. 	

••. 	PlIcai3. 
( through S*N.u1a Mvocat) 

0 

•0 

	

1, Sewa Rarn, 	• /o ShrI han 11n 
11/0 	Sect 
Fanidabad(,far)  

2.. &Jresh Kar 	 • 
5/0.9irl On Parkash  L7! 	 . 	R/) VII 1 g e Sid I pur Loa P.Q, 

	

ct dhar yana). 	•.. • 	/ • 	 Kr 	 S 	 • 	 -. 

• so Sirl Vishal tha 
S 	 Raj 	Cojo. . '/Guh1akabad 

flew DeIh 	. 	 . . . . 	. . 

	Cants ( throU 	
5U.Shäkla Alvoc1e) 

Qfl Central G 	 aa ter CQts 	d4 	• . 

	

t• of idja, 	try  a  O 	 of 	tr fles rces Sewt 	
c t or , ILK.1ram, Hew 

Dfld. 

Nt 

Or 

- 	 - - 

	

- 	
0 	 •___ 

• 	 0 

	

• 	

• 
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i 	
•1• 

2. 	1 	h 	IIXUCJ tS.v 	1:I%cISn 	er'¼  L. s.u. ) 	 , 
Guiitr1 	itorn L)lvison, 

4 	I 	I 	11 	.1.; 	t. 	i . 	 (.' IflIfl 	3 	5 	fill , 

il(). I , 	dl nj 	tI 	. 4 , 
i'i 	I 	I. ui'i 	, 	it. K. I \ir ;rfl , 	11t 	lie I h S 11k 	 ; pui yl vn t 

S i 	1)0 I )(N C 	(A M . ) 

(.Llivotiqli 	J$r 	Jo.j 	Slnqh, 	i<Ivc1e) 

0. A. 1101 JJ 	of 	1992 

rt 	R .ijcsit 	KnrSaini 
;/o 	Shri 	Ve'r 	Sain 	3a.nl • 
10Ukc1%arje'i 	KhaLl.S 

'urn er 	1ixcu tjv 	En 
Central. Stores Division 
Central 	Water 	Ccirnjsslon 
IlC 	t 	131 ock 	to. 1., 	d inq 	140. 4, 

'2nd 	Floor, 	It.V... 1jrn, 
U 	ew Ujhj . 	 . . . . 	i'p1 S cant. 

( Uruujh 	B. S.l..ainee, 	'\dvocat.c). 
0.r'o.27a5_of 	1992 

Tathjk , 
3/0 Siri Kushesh"ar Iathak, 
Assistant 	Electrician, 
Central 	Stores Divn. , 	Centr3l 
/Iater 	Coirnisslon, 	.lest 	Block 	1, 

110.4,. 2ni 	Floor, 	1.K.1\jrn 
New Delhi. 	 . . . . 	Applicant. 

'¼ 1hrotjh 	B.S.ltai.nec; 	f(ivocate). 
0 f 	l99 

I. Shr I 	ita J cmi °r 	9 j 	. 
5/0 	ir I 	an9arma 
Crpenter , 	Central. 	Stores Dlvn. 
Centr-31 dater 	Ccrwni3sion, 
ties t 	Block 	110.1, 	.iinq 	No.4, 
2nd 	Floor, 	R.K.I\jr., 

en Delhi. 

Sr I Raju K.hyap, 	S/a 
Sri 	1Jikk3 Ram; 

Sri 	Daya iljn 	3/0 Gara ttar. 
Sin i D311 	Sin9h S/O 13hup 	Singh, 

• 	1 ri 	iri flaj 	S/OltSishri 	SLngh 
Sin 	Uijc(yirj 	SIO TOtar Ram. 
Sin i 15a-n 	Ktznar Rat. 5/0 Hard cv Ral. 

13. 	5iri Wal 	Kunar 	S/O 5h.Ituku1, 
Spplicants 	2 	toO "iorking 	in Cntra1 Stores DIvn., 
Ceri tr aI 	ta ter 	Conrfll5s ton, 	R.}'.1jr.n, Ucw Delhi. 

N2PllCar ts 
( 	thr oj'h 	13. S.(.'atnce, 	Adv OCa te). 

t• 	.. 	 I 	1;. 

C. 

yocntr 

vs. 
. 

I. Ihe 	ccretary, Minis try of '8ter Resources 
5ir 	3hak ti. I3.'ta.'an, lIe" Delhi 

T he Chairman, Central aa.cr 	 1,011  
Sc.".1 83.:an, fl.K.fljrzjqi , !1e., tilPit.. 

The Execu tivn Eny ineer , Central Sores Uivn, 
(;cc1t.ral (Ia ter Con:nsst.'i, 	hiraii 	Uetl L)elhL. 

Ilespoodents 
( Sn all thro ibbve A 

¼ tilL ouqit lu. 	5 tliyii in  	..y 
ifl O.A.140.2419. of .992). 



I 

/1 

I .  I  

• I 	, 	
I 

211 1JL 

N.DI0lYL1 M0,flV 

The a pli ca, ts , 	In ai I 	u4 abov o-ui (ii tioned 

0. k 	hay e been working 	as 	Khalas is 	crpn ters • M is tr i es, 

Motor Mec anl, Drivers 	and 	Eiecicians under 	the 

..• Executive 	Engineer, 	Central 	hater 	Coin.issLpn,fl.K.l\.ir, wn 

He" Delhi. 	Oe of 	then, 	Shrl Jayant }'..urnar 	Pathak, 

.". 	\,. al 	C.asu. 1. 	L)ur er 	on 2. 1. 1907 	but cia inS 

to have been 'orking against the post of 	regular 

j, clectrician .i.e.t.7.12.1907. 	Tile date 	of 	etaq.'nnt. 

;• 	• 	,, of 	the 'a 	lican 	ranges 	beteen 	1. 10. 1992 	to 5.9. 1900 

o 	 oj in case of 	0.A.o.223/92, 	between 15. il. 1966 to 26.10. 1907 

•.'u in 	case 	of 	0.A.Ho.e(34/92, 	bet'4ee16. 1. 1907 	to 7.9.1990 	In 

• 	çs e 	of 	0. A. No.2410/92. 	Shri 	Raj es h Kurna r 	S) in i ( a ppl I 	a n I 

in 	O.A.t-Io.j01/92) 	w.iS 	engaged 	on 	19.?.19L'fl 	and 

Siri 	Jayant. )..unar 	I'.,, tha( apl)lic.3nt 	in 	O.A.Wu.2246/92) 

Was 	engaged'on 2. 1.1907. 	in S ah e .f the 0. A , 	P1 ayct 

has 	been Tnade for issuance of a directLon 

re3 pond ent.s 	to prepare a 	schene on r a tional 	bjs is 

for absorption of Casual Labourers and 	for' not 
... .. 1•. 	. 

disengaging 	tue appli canis 	till such a •Schcne 	is 
S 

prepared, 	in 	all 	the 	cases, 	int.eri'n 	orders were 

PaSSed 	by 	this Tri bun.1, 	res Lr a Ining 	the r es porvJ eq ts 

fran 	termInating the '  services 	of 	all 	the 	applicants. 
They are continuing 	till date. 

2. 	in 	the counter 	filed 	by 	the respond ents, 
t:r 	t:' 	JJj the In. 	aveents 	ar(, 	Wes e. 	1 11 C 	0 I ) pOl(nN5 	we • 	nfl 	f I. rl 	'".. 

made 	for 	specific projects 	and 	In 	the 	aI)POinnent 	V 

orders,.t 3 s 	clearly rnenitorcd 	that 	 uro1y 
. 	. 

•/1 ,on 	.4 	ocis 	and 	.i ii 	nol 	lead 	t6 	any 	claim 	for 	any 
per:in 	t. 	rl.JtOnenL. They have 	-rk 'd 	In 	broke, 

" perixis 	andiany of 	tilclu have not 

: ôi s tryi 'i-t t'o consecutive 	ers. 	The rules 

• 2FTT 

• 	........ ....'.'...-.••-. 	- 	.j 	— 	. 	I 	 •-' ........ 
•_ 	------'--. I4 

	0 	.. 	. 	- 
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S 
S  

Pru"t'Jo for appol.nbnetit of Khalasis by direct 

-. - 	 re.uinent through selection by a selection connitt 	- 

of wi-il cii the Executive Engineer is the 0ai'nan. 
The p05 ts of Casual Khalasis etc. are pridid in 

the worklnq etimaLes for a delini te pen 	ati the 

ervLces of these workers are terminated after that 

-prii. 	in case of Jayanl Iunar Pa thak( 0. A.No24G/92) 

I t has be en s ta tezi tha t the 'i'rl ca r t aas ap;'oi nted 

as an ahoc 	ork—cjiarcJ KIialasi rrun 3.C.19137 ai 

Ia t.er on he was of f er c-d appoirtjn ent as Ass is lant 

Electrician on ai hoc basis at mjnlcnj'n fi xcd basic 

pay of P.11/_. Udver, this appoinbnetit was for 
a SPeCIfIC per ii , though with breaks, We applicant. .. 

continued to work against vacancies in different works. 
They hjve, 110.icv er 4  admi tted that during the years 

1909 to 1991, he work cd f or inor e than 2 4.) days in 

all the three years. 
 

-: 	 3. 	(e have gone through the records QI the case 
• Z(I 	

heard the learned counsel for the pa r ti s 
41 	 I 

2ini B. S.Mainee, learned counsel for the apll canis 

has dra, 'our'attention to the fo110n observatiens 

.made by the Hon'bl,e Supreme Court in case of 

vs. 
Others 

1.992(3) VD 1 - 43  S.C.11.4: 

IIic proper course would be 	I each Slate 
a Sc) v'.ne, if Llle IS' tiol alrtaiy in 

vogue, for regulariSation of such ciiPloyees. 
consistent with its reservation policy and if a 
Schene is already framed, the Same may be' 
made, consistent with our observations herein 

.. 	 •. . 
	 SO as to reduce avoidable ii tigation n this 

bch,1f, if and nhen such ersis reu1arised• ,q 

tic Shoejid b
-
e placed Lmmedi.a te.y bcloa .tIi 

last regularly appoi n t ei 'i:: . • 

catecry, class or sirvice, a s the case may be, L4fl 

So far as the ri—charged o llplcyces atyj 

caua1 labour are conceried 	the effort mus t 
• 	c 



—. 

— 

be to regularse th un  as tar as possible an 

as cloarly as possb1e Subject to thoLr 

fulfLlllny the qualifications, U any, 

prescnlbc.cJ for the post ati subject also tn 

avalabthlty of work, if a casuallabourcr 
is ccnti,j for a fairly lOng spell — Soy 
t.'io or three years — a pr esumpLI on may 

,3rc that there is reu1.)r nerd fc'r his 
Scvc,es. 	 a SlO lion, 	thcir. 	('l'l- 

tory for the coilcet nrI 	fl 	j tv t n 	xtit 	s. 

eas ibi. I. I ty of his r 	u 1.

o 

 r I so,, Ii tsit. 

.ih lie d oinj so, the author i Ii es 	ht taci u ,  t 
posi live approach cjpled : , ith an enpa thy 

for the person..... 

7 
4. 

t .",•.,I ''. 

I 	 I. 

	

I 	•.. 

•1 

If  

(. I) the respondents sh8ll prepare a Scheme 

for tetentjon and regularisationqf thc Casual 

•1. 
cmployd by them. This scheme should ' 

'? 

ta)into account the regular posts', that 

	

Created 	
Iaki)g into accit the fact 	, :..•-" 	

ifa par Licular SCtiem e Is cOnpieted 	- 
tC 	

arj 1Jun11j ever.• y.ir. 
AO.3SSCSmCnt1 

01 the r•jiar pes Is tIa t can be cl ea ted on 

this b.,sjs 5hu1d be made. For r:•J1arS a Uo n  

all thus e, who hay e cunpi t.t 	'W dr1c . 

c:rs 	Should beqLvQrip 	orI ty 

- 	– 	 -... 	 .. 

4. 	
A the appi icant.s have been norkilig ( or a 

long per iclj , through intermi ttnt1 y, their cases hv e 
to be consIder d in ii yb I of the 	obs ei 	U OnS of 
the lion' blc 	iI'r ne  Cotjr-t a 	also d I r tc U ons I 	I 

by the 3 crvrrieu,t [.-ttq. 	t'a tiitc•. I I 'n.,v b 	noted 

that in accordance with these di rec Lions, a Spccial 

Scheme for regularLsa tioi of the Casual Labcxjrers have 

been prep.rç.cJ by the IaLlnay5 , Po; I and Telerapt)s 

and other Ucparnents 	ln"lhe cixcuns lances of this case, 
Y(V dLspos e of thi.fsQ apphi call uns , ..i lb the 

fOI1oinq dirccUogs. 

Il 
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wio IhlV(? 
ulwpju Li1 120 Ujs01 

	 * ervc 

should be giver tnJ)orary states Ine 
 .)CCoL•da(c 	

ins t'UCtOr).; IS5 by 	Iu 
of l)nrsl,)CI fr  

Al ter 	 to ti c1 	
of 	

flcd • 	 SQrvjce 
they ShoIjid be 

COnsdr 	fó requ1 ar j 5 . 

• 	
(ii 1)tthoc/tenporar onI)1 oy 

 
ep1 	j. by Ot 	

shTu1d not be I 	
hr.i. •d 

1WC/ t"iijse 	
r.ilI)1 Oyns anJ S Quid 	

•r 
O r elaj

v ( v rto 'th 	r juniors auJ 
°JtSJer 

Iv )Jc1 • s 
	i 	

s ui1 	
1J by t11 I or Scru1j11 	

of thj 	
lv1burj •' thj, a 	

mot1Ihs ENth Lhe  

of U1 k 
P.t.l1jof*nr to 1hE. 

5, 	

There s all be no ordpr as to cs Is. 

: 	

S 

Iyal 

vice 0aIn 

(11p, 	 £ 

itcdon 

c1cjii 	

• 	 L 	. 	
/)7 	

• 

- 	
Ott•. 	

•: 	
• 	• 

- 	 t:-•Is -: 	• 	
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• 
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7 ?/ 	" 	u 	i_- 2A1U/92. 
ir 

Ne3o1 hi 	th 	o 	 y 	I 	My p  I 

Nn'b1u 	Ni. 	J;tiCO 	S.K. 	Ohn, 

• 	'Kofl'bie 	 0houn1yl, 	riembur() 	 • 

in 1W1/? & 

172Ic1 

..i f %Zhe 	5ecrcry, 
AW 	 cr 	tJDter 	R9ourco, 

5h.4tI 	Ohvri 
• 	V Neu 	Ol 	i. 

The 	Chici:n, 

Centr1 	J4tor 	Coi&ion, 
50-_s 	F3hv.", 	R.Y. 	Pu: 

Oolhi. 
I S 

Ilu 	Lx 	C¼i1 vU• LfljflftUi , 
C (1tt.. 	41 	5 to I U 5 0 1 vfl • 	• 
Contr -1 	L,.tcr 	Coiicr., 

Pjf 	 U 	hi ut, 	ol .: 	pp3 	Ic 	rt 

1' r 	•nc3"iL5 	lfl 	CIA. 

1'r cuq 	. 	-,ri 	Sjh) 

•  L 
A_1(/4 	in 	c_?)Ar:/92 	vu: 	a 

Lr i 	 Pht.1 

• 	 S/c 	S.'i..  
AitnL 	E1.zct.iCidflp S  
Contr1 	5Lor€' 	3ivn. . 

Contr1 	U j Loi 	Co.i;iufl, 

UcsL 	Uluc< 	1, 	Jiri 
?n'l 	Flo m ' 	'•. 	Pu;' 	- 
N uu 	U u 	Iii. .. •ni1 t'- t. 	In 	N I\/ 

i icNnt.' In 

1/92 
.'i 

' Sri 	joh 	Kurn4r 	ni, • 

Sb o 	Sr I 	Vacr 	Sin 	5 1 jn1, 

Workchcop' 	K1)oi, • 
• 	 unor 	CxicuL1t1a 	Ln' 	oi • 

C r1i L L 	I 	"i. 	: 	v I ni 	p 
Lu n Lr 	1 	U 	Lu I 	Cullill ,  i 

L 	I10ck 	t. 1, 	Ulmuj 
- i 	rir. 	Puf.rn, 

Uiu 	fluIh l'nondQnL 	In 	! 
.p1Icnt 	in 	O 

G_?O/? • 

S'-.ri 	lm; 	5hi.., . 	• 
r' 	'• 	t'..r- 

, 	LtJ."it'.Ii 	st,: 	U,,,n. 

rar.L r A I ,. 	• 	ronvn I 	I 

Uot 	31cck 	No.1, 	Uinq • 
Purar, I 	2.n.1 r55 • 	- 

 
• 
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01Shr1 .UAkk t 

iT  , 1. 1 . 	0 y 	I fI) 	 I 	
. f. 	s/0 Sh. 	r1ç 	Urn, 

 
4. 	Shri 1) 1j Sincjh, 

5/0 Sh. (Jhup .ingh 1 	 .. 

.. 

D. 	hj ujj-j P, 
S

z j 
Sb 	Shrj r1i hri Singh. 	 , 

Shrj 6 1Qndr, 	 . 
Q.Sh. Tote Rm 5  

Sh. Rq 	j :.; 	 .. . 
- 	S/a Sh 

13. 	Sb. Ud 
S/ci Shri Kurukulll.

ü0 5DofldL 	ifl.RA/Cl 	

po1ic, in 0A 	 t 
(Serj 	No 5  2 to 6 ucrking 1 Ctr 	Stro Divn• ,Cuntr1 LiatejComj1oflflK 

	Purm, 	
t1: 

•_: 'l 
d 3 ivnr 1 	 (y C1CU TJ  b y  H n't]oIll t 	O • i, Dhoun•1j.1 	om'j 	(A) 

Th50 	OVjn 	ict1 	ve bcn f L]'i 	
• Uy 

 
on 1 0,02, 9 	in C, A. !• 223. 	C4, 1 631, 2? 	6 2Il p: 	•, 1992 	

The r011ouin,dir ectjon uDro giv:_ 	
I 

(i) 	too rsondunts hJ) Dror 0  
or roetjon 	d Feu1rj 	cF the C504j L5ur8rv OlOy 	by theme Thib' o
heeouj take into ccon tho rq,jp 

DOoL, that can ho cre,to 	
tkIn lntC • 	 .ccount te (ct that av 	

3 
on ir 	prtfcJ] och00 

18  Com;] olod, chm 	] 'nch d Ovary 	
5uS:lr,Crjt or thu 

1 t'çjuJr. 	.• o t? that e;iri b 	ci OJL(I 	Ofl 	a1 	-- aoUJ 	bo made. 	Fur £ uu1r 	
a)] • thoo, 'ho hu9 ccm] ,1Lo 	24q tiy 	urvjç 0  • Con uecul 'VO y er 	a, 	t]d b& 	Iven in 	

c:ordci uiUì thuilr loth of 	or j co; 	 • 

( ii) ThC 5, uh0 
il2v bCcn-oluLe 129 da y , 

5hruidb0 Qivon tr)oury 5t.ij5 of on vj C 
 in 9 cco:d- 2ncn ul th the ifltructj on 	jonutld by t. 

do4r t.nci.-L •' ocir zcrn ç 	urn tj,ro' to U rna 	• , Arter C0m-J0tj00 	the, ro.jru. 0 	11 arv ice,Lhuy 3ho) 	het co noiderw! for 

row 

. 	

:. 
'•l 	 . 	

. -: 
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Who / in tjo j.. y n ni cy ,ti , t huti 	

• 

ii i 
(iy. o thu I 	wO ht 	/ LnuU rwry flhli'i) (J lit) •,nI 	"li t ti I Ii Iii) r o ( J I 111 1 0 	10 p 1 n f fl r 	t 	to 

(iv) 	jcti 	 hI I It 1 1 nul)rliltL ft 	hy th1, 
• 	 I fi )OfJUflL. for 5CZu• tlny or thi b TL'.ibunu]b 	• 

Ujthjn 	perinz ot thruu tnu'uLhu from thp 
d.a10 of ccmnunjc...Lj,.- or LhiE, order ty the 

I_ion cjL It.' thu:n. 

T tic r ei ou appl icnt ci im that t?uou'jh thb 
1 m2unud vZoar in u ory a.uch 1O4i and has hin paod 	 A. 

ftot '1r 	conjdQrb10 thought, t 	 *L11iou1tin  
retention or junicr 0e031u while rendi-jngLhe zeninr 

p: .ia rAirolus. 	it is their contention that duo to 

finncj1 cntrajnL 
0 
and comiôtion of uorks in hoti 	••.t1j 

U/C tdfrunder dirrerent cteorj. from both Centrai 

'S 	 1T• 

Sto r 	Ij iv I zjcj n 	u till a3 Plunnifill D 1.11  r ion ur 	] I L  o) y 	• • 
Lu ut r on:j o j- 	su rpiu, of tot 31. 	it has ai3 so boon 
cntj 	th.zL th e cf r.ir..--*; h ho, S1 	 .: 
rrender 	

1O of existing oost under U/C ELt. a10- 

toi - 
 dad arin 1O post on U/C ost;bjj hflont, Th1 hO 

ttEJCl thjt due to jnncj1 con3Lr aint 5 ni lick or 	• 
che -ns, the 2OP1ICflLS uuro not atit)er for any rel  

qul ari 	Lion of their sorvio3 	
S 

hero 'a nothing in thO5C dir -CL!on3 uhih 

I S  r03 Lho fQvj0 	2oijcant to rojujrj0 Csu1 •uprkbr 73 

In the absence of Any o$t 5  Thoy can tku into lcccunt 

tho 1 t t po si. Lion regarding tho projecLt;uhi ch 
an- 	• 

Coj 	and ro4ch the COflclU3jOfl 	nomo- roquir 
Pu- 	cn be cruate-J 	The s$con1 dicricLdonni roit9 	: 

to Ir.1 em in ta ti On of the ri oci aion o1 the Doit L. or 
 

. 	... 	• Pur cannel r ugj- 	tumorry 	
tu being given to 

	

S ,..•.. 	.••••I c;scial oorkerts uho have uoz- ki for 1 7* 1  dsy. 	Cr,tain1y,..y. 
it 	 be 4cc1zJ thL thu PP 1 iC3flt?Uj11 not imn)emnt 
thojr ozn orclQr5 	Th 'I in uctJ.cj 	Nc,,3 its bd on a 	u11. : 

01 
___________ 	

::•:. 	
•.J 
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.Uo, 	L I o  ror 	, 	ho1 	tht 	n:u[ r r 	a 1 ,i P zr on 	on 

thu 	raro r 	udgeot h 	bu 	bouht cut 	tn the 	1 

o1icLc'rr, ,uhk ch 	are 	bet oby diigj. ce'. 	It i ujtti 	Lp'i :p I 	
.. 	 S..  

&chu ro: 	- lropnr od 	in 	thu 	1 iihb of. I LIL.L1Cn, - 
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CENTRAL AD14INISTRATXVF, TRI13U IOAL  
OtTIJ'JIAT-X flRflC1I OU'fl,%Tz • - 	 - 

- 

Q.P.No.224/96 

Sri P.C.Shar &cra • 

	

v 	 vre. 
U.O.I.&ora. Readpt. 

	

• 	THE H07'Bw SRI 

or the App1icant,c .ir • fl .i< • aruIa0Mr.S. arnia. 
Por the 	 otir  

14.10 • 96 	Learned couxise. .4r .13 .K. (irma for the applicant 
) A..ChaudJj.Irned c11 .0 ,.C,8,C • for the 
respondents, 

Reard Mr.iarma for admiSSion -,Prayar to allow 
the applicants to Join toethr in this rjing1 
lipplication is granted  in terms of R13Ne4(5 
of the COntral Adm.tn.tstrattve Tribun( Prdcedure) 

I 

	

	Rule8*1987 s as the cond.j t3.ns mentionedtherein. 
are fulfilled. : 

Perused the conte$ of the applicatjo and the \ 	•
rell0i'ssought.Tho appiicat.tc,n is admitted iXeSue 
notice On the ro3pondents by registered 1ot:, 

tist or written statement and t=ther or4er3: 
on 26.11.96, 

fleard r.harma on lhe intori relief prayer.. 
The responde 	are cLtrected. nq to te.rraj,nite 
the sori4co of the appLtcants W.thout poriuiscj 
of this Tribun3.,. 

	

SD/MLHflER 	 . 
Heo Nos. 	. 
Copy for information and necessary aotton tos. 

The secretarytoovt9of Indi,wgry of ti(ater Eeaourcoa . 
aram -shakti EhawanjKaw temi, -- 

The Chairmfl.centra1Waiter c ission.:.K 	an.sya £*a 
-• 	New DeTh.j. 	. 	 • 	 • 	• - 	.• -, 

The Zxocutive EnvincervNiddle Brahmaputra Djvisjon 
Central Water 	 Road. 
The Executjje Gngineeraccr wtor C0flJISiOn.M,O,T. 

Sri P.eh.ar a.App1icaxt by hand. -. 	 • 
• /2 6) 	ir.2 .1<.0 attchaxj Adcl3. .0 .G,Z L, 

crxoN 0 PXCER(I7) 
/ 	

1il 
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cENF1AL ADMINISTRATIVE TRIF3NAL  
GAUHATI BENCH AT GUHATX 

ID In the matter of 	• 

O.A. N0.250 of 1996  
 

She P.K. Roy arxi Ors.----Applicants 

'Vs 

Union of India and Ore.-- Respondents 

Written statement on beha.f of 
P.espondente 

written statements as toi.iows*- 

Para-I That averments made In pars-I are not adrnitted,as stated.It 

is respectfully subniitted that the applicants/petitiojers 

were engaged as Seasonal Khalasis for a 'limited period i.e. 

from 15th May to 31st October with certain terms and cond4.-

tions. A-epy--of--eah---appointrnent or-ders it filled herewith 
aniJ.&natkas_Au4e. The petitioners had accepted 

theIr offers containing the terms and conditions in the app 

ointment orders. Accordingly they 4oined their duties . as 

Seasonal Khalasis for 'the aforesaid period. Their sçrvices 
- 	cannot be regularised as there is no vacant poet/posts of 

/ 	oW/c Khalasis lying in the 1eghna Circle. Moreover,the appl- 
7: 	'_Jants/ptitioners' were engaged as Seasonal Khalãsis exclu- 

sivei.y for a limited period and their services stand terrni-

nated onthe date upto which they were engaged and they can' 

not be continued as there is no work against which they co- 

:4' 	. 	uld be engaged. 
.• Para-2 Para 2 requires no reply. 

Para-3 contents of pars 3 are not denied. 

Para- Côhtents of pars 4.1; and 4.2 require no reply. However it 
4.1& is denied that the applicants are holder of Group "D' post. 

as alleged. 
4 

Pars- That the averments made in para 4.3 are not admitted, as 
4. 3 	

stated. It is submitted that the applicants/petitioners 

were appointed each time for a 'limited period only, with 
certain terms and conditions 'and after expiry of the peri- 

od of appointment orders, the petitionere can not 	claim 
for their regularisation of their services. The last offer 
of the-petitioners for the post of Seasonal Khalasis issu-
ed by the Respondent vide order No.MD/SIL/SeaaLorlal-96/camp 

-SHG/02-48 dated 28-05-96L,as, narrated above. , atAnnèxure- I. S 
Thus the engagement of the' applicants stands expired 	on 

s\.\.)ç.y• 31-10-96. Hence the claims of the applIcants/petitioners 

that they are entitle to temporary status lé absolutely 

baseless. It is respectfully submitted that it is settled 

contd.Page/2. 	 d 
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law laid down by the Hon'ble Supreme court In the 5tate of 
H.P. v/s Suresh Kurnar Verme that where tha.engagernent of 
person. has been terminated for want of work,the L ourts/'rr-
ibunals cannot direct their re-engagement against any oth-' 
er work or against existing va.ancies. It is stated that 
1993 schemeIs not applicable in the factsand circwnstan-
cesof the present case. 

. 

Para That the averrnenta made in p.ara 4.4 are not admitted. JYt 
4.4 • is.respectfully stated that the petitioners were given te 

rnpor.ary offer of Seasonal Khalasis,as aileqed.It has also 

be mentioned In their appointment order that their &ervi-
ces can be terminated without assigning any re8sons there 
of. This temporary appointment will not carry . any,.rigl!it 

for permanent, employment. It is stated that the applican- 
ts were engaged. on purely for, Seasonal work for collecting 
Hydrological. Data such as Rainfall measurrsient,Gauqe and 
Discharge measurements during flood/monsoon that is from 

15th May to 31st Oct. of each year. The flood season iri s 	 • 

monsoon season continues within 15th May to 318t Oct. in 
every year. Thereafter off seasons begin from let of Nov. 
to 14th May of each year and there is no work for the Se-

asonal Ithalais during the off season. It is stated that 
the applicants haves never been appointed to Group 'D' 	' 
posts'. It Is. further submitted that 1993 is not app].icab-
is in the facts and circumstances of the present case. 

Para That the averments made in para 4.5 are wrong and denied. 
4*5 It is respectfully stated that the petitioners are not 

holding anyLpost continuously from the year 1987 in the 
Respondents department. The petitioners were given tempo-
rary appointment each time for the lirnite'dperiod as 	is 
evident from the appointment orders already submitted as 
per arine.xure-I. It is also stated that the petitioners 
did not work be'ond the proscribed period as Seasonal Kh-
alasi. As such the petitioners cannot claim as a matter 
of their right for regularisation of their services in the 
respondents department. It is also denied that' during the 
intervening period they were given casual employment, as 
alleged. 

Para That the averments made in para 4.6 are wrong and denied. 
4.6 It is stated that the petitioners were given temporary 

appointment each time for, a limited period i.e. • 	from 
.15th May to 31et Oat.of each year during flood' Eeason 
only. 

.ontd.pag'e/3. 
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As such the petitioners cannot claim as a matter of their 

right for regularisation of their services.It is also st-. 

ated that the petitfoners did not work beyond the presc-

rlbed period Seasonal Khalasis nor on casual basis.It is 

also stated that at present )izz there is no work and 

also there is no scheme whire these applicants cquld be 
engaged. 

Para That the averments made in para 47 are wrong and denied. 
407 

Itjs submitted that there is no work and also there eis 
no work and also there is no scheme where these aplican-

ts/petitioriers could be engaged. Their cases for regular-

isation shall only be considered as and when vacancies in 

Workcharged Establjshrnentarise. There is no post of Kha-

lasis lying vacant in the respondents departrnent,as stat-

ed above. It is respectfully sub:ruitted that the Judgement 

of this Hon'ble Tribunal, Principal Eench.as referred; Ic 	• 

not applicable in the facts and circumstances of the pra- 

sent case. It isbfurth,er stated that 1993 scheme is not 
applicable. 

Para 

	

4.8 	Para 4.8 requires no reply. 

Para That the averrnerita made in para 4.9 are wrong and denied. 

	

4.9 	
It is submitted that no applicant has been transferred to 
Sh.illong who has been continuing as Group 'D' employee 

with temporary status with all benefits,as alleged1 It is 

also stated that each time the offer of appointment 1n 
the Pespondent department given to the petitioners by the 

competent authority from time to time and simultaneously 

accepted by them.Thus the claim of the petitioners fior 

regularisatjon In services on the post of Khalasis In the 
Respondent department is absolutely false & baseless.The 

petitioners are eligible for regulariaatjon only if a 

regular post of Workcharged Khalasi available under the 

Meghna Circle and as such their services cannot be regu-

larised. Hence there is no question of regularisation of 
the petitioners. it is respectfully submitted that the 

Judgement referred to herein pertains to those whose have 

been working as Khalasis,carpanters.Mjstrjeg,otor echa-

njcs,jvers and Electricians on ad-hoc and not to the 

Seasonal Khzilasis engaged in Workcharged Estt.who works 

f or a limited period of a specific work and as such the 

said judgernent is distinguishable. 

Pare That with regards to statement made in pare 4.10 of the 

	

4.10 	
application,the Respondents beg to state that as per na- 

ture of Job the Seasonal Kha]sis are engaged during 

vjegI 

S 

S 

• 

• 

S 
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: m000n period i.e. upto 31st October every year forthe 

pu'-pose of flood forecasting/hourly gauge observation. 

Aftei 31st October t.yere is absolutely no work of flood 

forecasting. All the applicants are well aware of this 

fact that after 31st October they will be disengaged, 

tiey have accepted the job being rul].y aware of this fa-

ct. The allegation, regarding alleged exploitatidn by the 

Résponc3ents.therefore,is no correct. All the applicants 

are free to choose any other job suitable to them. 
S 

Para, 	That with regards to statements made in paragraphs. 4.11  

4.11 	of the aplications, the Respondents beg to state that 

the' judgement referred in the paragraph was seqifically 

meant for the employees who have been working as Khalasis, 
Carpanters.r4istries,Motor Mechanic,,Drivers and Electricc- . 

• ans on adhoc basis not to the Seasonal Khalasis engaged on 

Workcharged Estt. for a specific'purposes and for specific. 

period.As such the said judgement is not applicable ir the 1  
facts and circumstances of the present case. • 

Para 	contents of para 4.12 are wrong and denied. It is denied 
4.12 	that the Respondents have actellegaly,as alleged. It is 

further denied that they have acted in direct confrontation 
with theHon'ble Tribunals Order,as alleged. It is stated • 

that the respondents have the highest regard for the major-

ity of the Hori'ble Tribunals. 

Para 	That with regards #o statement made par.a .4.1 3 & 4.14 of 

4.14 & the applica:'ion.the Respondents beg to state that interim 

order passed by the Hon'ble Tribunals has already been mo-' 

dified. The Respondents further beg to .stae that thesch-

emé for grant of temporary status and regularication of 
• 	

. servicer of seasonal Khalasis has already been drafted by,  
c.w.c, and tilnistry of Water ReEources. It is stated that 
at present the scheme is being c*rculated to the concerned 
Ministries and Departments for their comments/observations 

within a fixed time frame and immediately thFeof the cab- 
inet approval would be sought as per transaction of business 
rules. The entire process of decision making is likely to 
be completed in about four months time. 

S 	 . 

Para 	 . 	 . 
4.15 	In reply in para 4.15 it is submitted that the interim 

orders granted by this Honble Tribunal is.all.sithilar 

cases have been modified and recalled. 

Cofltd. page/5. 
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Para.. Contents  from para 5.1 to 5.8 are wrong and denied. ut 
Slto 
5:8 	is respectfully submittedthat the petitioners employed ,\ 

Par:ab 

Para-7 

Para-8 

Para-9 

'Para.lO 
to 12 

• as Seasonal Phalasis for a limited period with certtiin 
terms and conditions. It is stated that the nature o9 	-' 
work of the said post is required only for a particular 
season and shall be terminated as and when the require.. 

rnent is over as there is no vacant post of requrar tha-
lai. loreover 1 the petitioners nave already accepted 
the terms and conditions putf.orth in their appointtnent 
orders. As such the petitioners cannot be regularised. 

It is further stated the petitioners have not been 

enqaged against the regular nature of work,on tkke con-

trary,the petitioners were engaged against a temporary 
nature of work which shall be vxpired as and when the 

sea'on In question is completed. It is further submi-
tted that no benefit of the echee of regularisation 
with temporary status have been exter.ded to other si-

mi&ar situated employees. As stated above that thro is 
no post of regularitin Khàlasi in the Meghna Circle. 
So the question of regularisation of the services of 

the petitioners does not arise. Their cases for regula-
risation sh1l only be considered as and when vacancy 

arises and as per the seniority list maintained in the 	•'. 
t4eçhn ircle. it is denied that the 1993 scheme is 
applicable, to the aplicants. It is further denied 
that the judgement, as cited, is applicable in the La-
cts and circunstánces of the present case. The alleg-
ations of violation of articles 14 & 16 of theconstitu-' 

tión of India are also denied. 
Para b requLes Liv Lp.iy. 

ontents of para 7 are denied for want of knowledge. 

In view of the facts and.circunwtances Stated herein above, 
the applicants are not entitled to any of the relief soug-
ht for,and,as such application is liable to be dismissed. 

Para 9 requires no reply. 

Para 10 to 12 requires no reply. 

4 

Verification 

I s  N.c, Nanda, Assistant Engineer,Meghna Investiga-
tion Division, c..W.:. 4otinagar, Shillong and Re.sponden 

No.5 & G do hereby solemrly declare that the statement ma 
de above are true and I sign this verification on this 
13 day of&Ml997. 	

;. 
w r  

Megh'a mv. Divisfor 
1' "ft! 
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